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BEFORE THE NATIONAL GREEN T RUBUNAL SOUTHERN ZONE, CHENNAI

Original Application No.52 of 2020

Tribunal on its own motion

Sue motu initiated proceedings

Based on the News item published in

Dinamalar Newepaper Supplimenta

Editjon Chennai dt.28.02.2020 under

Caption “Dried Cauvery filled up with waste water’

Vs
The Secretary to Government of Tamil Nadu

Department of Environment,
Secretariate, Fort St.George,
Chepnai & Ors Respondents

TYPED SET OF PAPERS FILED BY PALLIPALAYAM MUNICIPALITY

S.No. Date Description Page No.
1 03.12.2024 Status report regarding Sewage Treatment 1
Plant filed by the Commissioner,
Pallipalayam Municipality

2 03.12.2024 Phatographs 4

Dated at Chennai on this the 4 day of December, 2024
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Pallipalayam. In order onstruct Sewage Treatment Plant on the

to prevent this, to €
Municipality side, the Nationa e ’1‘rib\mal (NGT) informed its order  OA No.52 &
67 of 2020 dated 17.12.2021

Further from the Pallim]m.am Muni(‘ip‘a] area, Sewage waste water and dveing
waste water coming out from the regjdential area are joining in the river, for this NGT
imposed a fine of Rs.1.05 Croreg (Rupees One Crore and Five Lakhs), for Pallipalayam
Municipality. Out of this Rs.10 jakhs (Rupees Ten Lakhs) paid by Municipality. As to
prevent this, under Swatch Bharath Mission (SBM 2.0) a Detailed Project Report for
constructing Sewage Treatment Plant by using Soil Bio Technology (SBT) method is to
be formed for interception and diversion basis. For this a Detailed Project Report at an
Estimate cost of Rs.10.79 crores (Rupees Ten Crores and Seventy Nine Lakhs) is
submitted to the government and Administrative Sanction is accorded by Directorate of
Municipal Administration and Water Supply Dept, Chennai
(Roc.N0.39631/2022/SBM(U) Dt 20.01.2023). For this Tender was called on
25.04.2023, and work order is issued on 05.05.2023 to the contractor M/s.Poorani &
Co.,Karaikudi.

For this Project as to construct Sewage Treatment Plant, two places are
selected, in that 1.50 MLD (15,000 sq.ft.,) along Cauvery river bank and 3.50 MLD
(45,000 sq.ft.,} at Perivar Nagar Odai Promboke.

At this stage, the District Collector, Namakkal made an inspection on
21.06.2023. During the inspection the land identified for 1.50 MLD and 3.50 MLD are
at River Course . The District Collector advised the Municipal Commissioner and
Municipal Engineer not to commence the work and to select some other place for STP-
site .

Again on 20.07.2023 the District Collector, Namakkal ordered Executive Engineer,
Rural Development Namakkal to have an inspection in Pallipalayam Municipal Area
and Confirm the site for STP, and to give the Report.

The Executive Engineer, RUral Development Namakkal inspected this site on
20.07.2023 and reported that the STP it proposed to construct by Pallipalavam
Municipality comes under the River Course, So, it is not possible to commence the work
and advise Municipality 1o select some other place for the STP site. Municipality: has
selected the site comes bevond 6k away from Municipal Area coming undet
Eleanthakuttai Village, E-Kattur atan exiene o 90 36 acres owned by Pallipalayam
Municipality purchased on 2003. S‘”)nnm-(l that, on 01.08 2023 through owt Chiet

Secretary VO Meeting our Instrict Colleey,, Namakkal conveved the status, Director ol
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in the area 1IN order to give an

of the people living explanation in front of the

commissioner in the municipal office. Following this, on 06.02.2024, 8 persons
participated in the meeting on behalf of the public living near the place where the
sewage treatment plant is to be constructed. In this meeting, the commissioner gave an
explanation about the scheme, but the people who attended the meeting expressed their
opposition that their livelihood will be affected, agricultural lands will be polluted, and
air pollution will cause respiratory problems and their lives will be affected. They said
that thev will not allow this project to be implemented in that place for any reason and
they categorically said that if the work is carried out further, they will gather all the
people living in the village and take part in a huge demonstration. Following this, on
14.02.2024, the peace meeting was held under the leadership of Tazldhar,
Komarapalayam the same 8 persons participated and expressed their opposition and
said that if a sewage treatment plant is constructed in Elanthakuttai village, they will
gather the people of the surrounding villages and join the protest. Due to this, it was
decided by the District Collector to hold a peace meeting under the leadership of

Tiruchengode Revenue Divisional Officer and Deputy Superintendent of Police,
Namakkal.

~pBased on this, a peace meeting was held on 19.02.2024 at the Revenue Divisional Office
under the leadership of Revenue Diyisional Officer. Deputy Superintendent of Police,
Municipal Commissioner, Municipal Engineer, Public Works Overseer, Agriculture
Department, Pollution Contro] Board officials. In this meeting, 10 people from
Elanthakuttai village participated ang raised the question why municipality choose a

sewage treatment plant in that ct should not be implemented by

area and why this pr oje

the municipal area itself. The people of the area also said that they are opposing the

project only because the dye waste water is mixed with the sewage. Finally, the Revenue

Divisional Officer and Deputy Superintendent of Police said that a government project

should not be blocked for any reagon. and if they are hlocked, legal action will be taken
; i

attended the meeting said that they will

against them, The villagers of g
y : S of [nla P wk
“lantakuttai who -
discuss this with the other : ine this, the Revenue Divisional
people of Cvillage Following J
of their village. _
Officer concluded the meet; onstruction work ot the sewage
neeting by, hat the cons
DY annpuncing (ha



P

> Pped .
: . been St d, w
(reatment plant, which has b 1 be started.

o ljee A
.d in the [)ptglll((] project pe POt Elanth,

In this case, mstead of the
. akkutag
0

Mplemeny the

ollect the waste waler (““Ylmp

aces mentiont ' o
plac - has been chosen Vl””?’a‘ » Which is 6 km
away [r the city, nas e
away from project. The constryction of
out of the city

ater from the

~ollec anks to ¢ | '
collection tank he waste W at three places, laying

[2 3= o’ :
the main pipe to transport th

1 collection t
loca ted.

anks 1o the place where
the treatment plant will be

are is required s #
An additional Rs.10.00 crore 1 over and above the

o sanctioned amount of
.h as MOLOrs ysed

2 crore as works such @ Sed o transport gews:

Rs.10.79 crore as work t : ransport sewage have to be carried
A o iaformed th€ Project cirele 4,

out. The contractor has inforn Ject circle that they can start the work only 1t
) o Spluvel UL e T £ i1 1A

ey get the adiniiiistiatve app! I asseasinent uf Uils auUluoiiar ailioalit ai

) ) . additional amount wi N . ‘
give a guarantee that the additic twill be paid. In this connection, DPR was

3 itte e .
prepared for Rs.19.00 Cr and submitted to DMA Office. But due to excess amount, the

DPR could not be proceed further. Henee once again the ULB approached the District

Administration to accord permission to carry out the work in the places mentioned in
the ‘original DPR. The DRO inspected the site and ordered to remove all the
encroachments around the selected site. Based on the RDO orders all the
encroachments were removed by rescuing an extent of 2.00 Acres and the work of
Providing 3.50 Mld STP at Periyar Nagar was started on 11.11.2024. The Earth work
for collection tank work is in progress as on date. At a depth of 1.80m below the

Ground Level Hard Rock Found which will not be removed by machineries, But it can

removed only Control blasting. The letter was sent to AD, Mines regarding permission
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for blasting the hard rock.
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BEFORE THE NATIONAL GREEN TRUBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.52 of 2020

Tribunal on its own motion

Sue motu initiated proceedings

Based on the News item published in

Dinamalar Newepaper Supplimentary

Edition Chennai dt.28.02.2020 under

Caption “Dried Cauvery filled up with waste water”

Vs
The Secretary to Government of Tamil Nadu
Department of Environment,
Secretariate, Fort St.George,
Chennai & Ors
Respondents

TYPED SET OF PAPERS FILED BY PALLIPALAYAM
MUNICIPALITY

M.RAJAMATHIVANAN
COUNSEL FOR RESPONDENT
PALLIPALAYAM MUNICIPALITY

9942408185
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